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G5 R _{[lﬂﬁ) .~ In exercise of the powars conferred

by section 10 of The Dedrs snd Nager Havzli Act, 1961 (No .35

of 1961), the Cenxral Goverament Dereby exTendgs ©o vhe Unloa

territory of Dadre and N=gal HeVe 1i, the West Bengal Pl—Vdﬂ-
D

/ on the tion of Def: ccmcht of Property Act 1976 .(¥est Bongel Aot 21
date of of 1.975)3 s in force 1o The Ste of Wzst B\nvél‘{suby:cb
this noti- to the following moGifications, ﬁaJth i
ficaticn
MODIFICATIONS,
1. In section 1, for sub-sectlons (2) and (3), the

following sub=-sectlicns she 11 be substituted, nemely &=

1(2) It cxtends to vhe whole of ‘the Union territory
of Dzdrs 2né Nager Hevell.

(3) It shell come iute force on such date as the
Ldministr:tor may, bY n0u4f¢c;tign in the Dedr g
Heveli Gzzette sppoint.’

2 In seetion 2, clsuse (&) shell be re-lettered os
clause (aa) vhereof and befeie clause (aa) ss so re-letiered
the following clause shell be inserted, nemely -

'(a) “ﬁdm;ﬂlStIuLO““ mesns thé Aémiaisiresvor of the
Uni territory of DacTs apnd Nezgar Havell
upﬁathﬁd by ths Pl— sident under article 239
of whe COL;SbiToll l‘:Jfl .

3. In secvion 5, for the words "Stete Governmeat', the
word "AﬁmlﬂlStTLhDT” shsll be substituted.

4. geetion 7 shall be omittede

The text of the Aet, 2s modified by this notification,
is published &s hnneXure t5> this notification.
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LNEXURE

THE WEST BENGAL PREVENTION OF DEFLCEMENT OF PROPERTY ACT,
1?76 (WEST BENGLL ACT 21 OF 1976) 25 EXTENLED TO THE UHION
TERKRITORY OF DJ/DRY (WD NAGLR HLVELI.

tn Aet to provide for ths nrovention of defoecement
cf property,

WHERBLS it is expedient in the public loterest o
provide for the privention of defacement of property and
for matters coianected therewith or inclidental ther:toj

It is hireby enacted in the Twenty-sevinih Yezr of
the Republic of India, by the Legislsture of West Bengal
s fzllows: ' , :

Short 1. (1) This pct may be called the West Bengal

title, Prevention of Defecement of Property Act,1876.
extent and
application., (2) It extands to the whole of the Union

territory of Dadra and Negar Hoveld.

' (3) It shsll come into force on such daty as the
L ﬂﬂé’ﬁ- Léministrator may, by notificatiosn in the Dedra
and Nagsr Heveli Gazette appoint. ‘

Defini- 2. In this 4ct, unless the conlext otherwise reguires y—
tiznse
(2) "pdmioistrator' means the Administrotor ¢f the
Union tsrritory of Dudra end Neger HBrvell
appointed by the President under article 232
of the Ccnstitutions

(an) "d:facoment® includes imp:iaring or inlerfering
with the appeerance or beautys demaglng,
disfiguring, spoiling cr injuring in ony other
way whatsoever cnd the word Hdefece” shull be
constirued accordingly;

o) tproperty” includes wny buildiag, hut, structure,
wall, treec, fence,; post, pole or any sther
srections

(c) Mwriting" includcs decoraticn, lettering,
ornzmentction, ¢te., produced by stencile

Penalty 3. (1) whoever defnces cny properiy in public view by

for deface- writing or merking with inik, chelk, peint or ony
ment or cther meterial, eXcept for the purpose of indica~
property. ting the nsme znd address of the owner cr cccupier

of such property, shell be punisheble with imprison-=
ment for ¢ torm which may extend To s1X moanhs oOF
with fine which mey extend to une thousand rupeds

or with bcth.

l-oa2/



O0ffence 4,
to be
cognizable,

POWGI‘ O f 5 »
Administra-
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Aet to 6.

_OVerrige
oTher laws.
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savings.
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P (2) vibers ety Uit CUMmMILLeq LOGET SUb~seetiun

(1) is T the bonefib of scme other perscn
CI & eompuny or other biody corporste or an
assceloticn of persons (whether inczrporated
or nyt), then, such sther Persin and every
president, cheirman, Girector, partaocr, mencger,
Sveretory, cgent or any sther officer or
bwelson concerned with the monagement thsreof,
as the ease may be, shill, unless he proves
that the offence. wes comnmittead without his
knowledge or Cl.iselt, be dewmed ©0 be guilty
of such offence.

fn ¢ffence punisheble under this iet shell be cognizesble,

Without prejudice to the provisiong of sectisn 3, L

it shall be competent for the Ldmipistrotor to t-ke

such steps as may be necessory for eroslng any

writing, freeing any defacenens or removing eny mark
from sny property, - -
The provisicns of this fet shall heve offect notwithe
stending anything to ths contrsry eonteineg in any

other loaw for the time belng in foree. -

Qmitted.
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